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CENTRAL ADMINISTRATIVE TRIBUNAL
CHANDIGARH BENCH

Chahdigarh} this the 06™ Day of December, 2014

0O.A. No0.060/00535/2014 & M.A. 060/00817/2014
O.A. No. 060/00586/2014

0.A. No. 060/00603/2014 & M.A. No0.060/00962/2014
'0.A. No.060/00653/2014 & M.A. No.060/01054/2014
0.A. N0.060/00960/2014 & M.A. No. 060/01390/2014
O.A. N0.060/01088/2014

O.A. No. 060/01089/2014

NPpEPEE MNP

CORAM: HON’BLE MR. SANJEEV KAUSHIK, MEMBER (J).
HON’BLE MR. UDAY KUMAR VARMA, MEMBER (A).

i. 0O.A. No.060/00535/2014 & M.A. 060/00817/2014

1.-Smt. Saranjit Kaur, age 46 years, W/o Late Shri Balwinder Singh,
e ——Fresident-of-Village-Parehh;RO-Mullanpur;—TFehsit Kharar, District Mohali- ™~ 771"
.. .22.]atinderSingh,-age 27-years,-S/o-Late-shri-Balwinder-Singh;-resident of —=1
' Village Parchh, PO Mullanpur, Tehsil Kharar, District Mohali.
APPLICANTS

VERSUS

1. Union Territory, Chandigarh Administration through its Secretary,
Engineering Department U.T. Civil Secretariat, Sector-9D,
Chandigarh.

2. Chief Engineer, Union Temtory, Chandigarh Administration, U.T.
Civil Secretariat, Sector-9, Chandigarh.

...RESPONDENTS
v Present: Sh. Barjesh Mittal, counsel for the applicants.
¥ Sh. Arvind Moudgil, counsel for the respondents.

2. < 0O.A. No. 060/00586/2014

1. Smt. Paramjit Kaur, Age about 44 years, W/o Late Shri Mohinder
Singh, resident of Village Parchh, PO Mullanpur, Tehsil Kharar,- Distri
Mohali.

2. Baljinder Singh, Age 26 years, S/o Late Shri Mohinder Singh, resident
of Vill_age Parchh, PO Mullanpur, Tehsil Kharar, District Mohali.
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' , ...APPLICANTS
"VERSUS :

Union Territory, Chandigarh Administration through its Secretary,
Engineering Department U.T. Civil Secretariat, Sector-9D

Chandigarh.

Chief Engineer, Union Territory, Chandlgarh Admlmstratmn u.T.

Civil Secretariat, Sector-9, Chandigarh.

Commissioner, Municipal Corporation, Deluxe Building, Sector 17,
Chandigarh.

Chief Engineer, Municipal Corporation, Deluxe Building, Sector 17,

Chandigarh _
...RESPONDENTS

‘Present: Sh. Barjesh Mittal, counsel for the applicants.
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2 Saktivel,

Sh. Rakesh Verma, counsel for Respondents No.1 and 2.
Sh. Arvind Moudgil, counsel for Respondents No.3 and 4.

O.A. No. 060[00603[2014 & M.A. No.060/00962/2014

. "I

1 Smt. Megavaran, aged about 46 years, W/o Late Shri Anbalagan,
- resident of H. No.6081, Village Maloya, Chandigarh.
aged 24 years, S/o_late . Shn _Ambalagan—resrdeﬂtwowa—“%—‘

- — e a;No 608-1——Vlllage Maloya, Chandigarh. - e R——

...APPLICANTS
VERSUS

Union Territory, Chandigarh Administration through its Secretary,
Engineering Department, U.T. Civil Secretariat, Sector-9D,

- Chandigarh. ]
Chief Engineer, Union Territory, Chandigarh Admlnlstratlon U.T.

Civil Secretariat, Sector-9, Chandigarh.

Commissioner, Municipal Corporatlon Deluxe Building, Sector 17,
‘Chandigarh.

Chief Engineer, Municipal Corporation, Deluxe Building, Sector 1/”

Chandigarh
...RESPONDENTS

Present: Sh. Barjesh Mittal, counsel for the applicants.

4.

3

Sh. Rakesh Verma, proxy for Sh. Aseem Rai, counsel for
Respondents No.1 and 2.
Sh. Arvind Moudgil, counseél for Respondents No.3 and 4.

0O.A. N0.060/00653/2014 &
M.A. No.060/01054/2014
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1. Smt. Amarjit Kaur, age 48 years, W/o Late Shri Jaspal Singh, resident
of H. No.12, Bhaisa Tibba, Mansa Devi Complex, Sector-4, Panchkula.

2. Gurjeet Singh, age 25 years, S/o Late Shri Jaspal Singh, resident of H.
No.12, Bhaisa Tibba, Mansa Devi Complex, Sector-4, Panchkula. .

, ...APPLICANTS
- VERSUS

1. Union Territory, Chandigarh Administration through its Secretary, .
Engineering Department, U.T. Civil Secretariat, Sector-9D,
Chandigarh.

Zs Chief Engineer, Union Territory, Chandigarh Admmlstratnon U.T.
Civil Secretariat, Sector-9, Chandigarh. '

3. Commissioner, Municipal Corporation, Deluxe Building, Sector 17,
Chandigarh. '

4. Chief Engineer, Mumapal ‘Corporation, Deluxe Building, Sector 17,
Chandigarh

RESPONDENTS

Present: Sh. Barjesh Mittal, counsel for the applicants.

' Sh. Rakesh Verma, proxy for Sh. H.S. Sullar, co@fisél-"fof=
Respondents No.1 and 2.

__Sh. Acvmd_MaudgwgunseHer—Respeﬁdeﬁt?No—B—

5. O A No 060 00960 2014 & M.A. No.060/01390/2014

1. Smt.. Kulwant Kaur, aged 49 years, W/o Late Shri Nirmal Singh,
resident of Village Parchh, PO Mullanpur, Tehsil Kharar, District
Mohali.

2. Devinder Singh, aged 24 years, S/o Late Shri Nlrmal Singh, resident of
Village Parchh, P.O. Mullanpur, Tehsil Kharar, District Mohali.

...APPLICANTS
VERSUS

Union Territory, Chandigarh Administration through its Secretary,
Engineering Department U.T. Civil Secretariat, Sector-9D,
Chandigarh. .

2, Chief Engineer, Union Terrltory, Chandlgarh Admmustratuon u.T.
Civil Secretariat, Sector-9, Chandlgarh
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-..RESPONDENTS

Present: Sh. Barjesh Mittal, counsel for the applicants.
Sh. Arvind Moudgil, counsel for the respondents.
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6. O.A.N0.060/01088/2014

Smt. Rani Devi, aged about 40 years, W/o Late Sh. Ram Pal, resident
of H. No.104, Village Bhainsa Tibba, Near Mansa Devi Complex, Sector
4, Panchkula.
+..APPLICANT
VERSUS

1. Union Territory, Chandigarh Administration through its Secretary,
Engineering Department, U.T. Civil Secretariat, Sector-9D,
Chandigarh. ‘ _ _

2. . Chief Engineer, Union Territory, Chandigarh Administration, U.T.
Civil Secretariat, Sector-9, Chandigarh. '

3 Commissioner, Municipal Corporatlon Deluxe Bunldlng, Sector 17,
Chandigarh.

4. Chief Engineer, Municipal Corporatnon Deluxe Bundmg, Sector 1,,,
Chandlgarh o ‘

i , ...RESPONDENTS

\--Present: ‘-' Sh. Barjesh Mittal, counsel for the app|icant
; : - Sh. Rakesh Verma, counsel for Respondents Ng,lin_d’zﬁam
W,S,h,ﬂmmﬂoudgu -counseHor~Respon‘d'éﬁf‘s’No 3and 4.

""” "0.A. No. 060[01089[201

Smt. Prito Devi, aged about 47 years, W/p Late Sh. Abhey Ram,
resident of Village Gurha, P.O. Mullanpur, Tehsil Kharar, Distt. Mohali

...APPLICANT
VERSUS

1. Union Territory, Chandigarh Administration through its Secretary,
Engineering Department, U.T. Civil Secretariat, Sector-SD, ]
Chandigarh. '

s Chief Engineer, Union Territory, Chandngarh Administration, UT

' Civil Secretariat, Sector-9, Chandigarh.

.8 Commissioner, Municipal Corporatlon Deluxe Building, Sector 17,
Chandigarh. ‘

4, Chief Engineer, Municipal Corporation, Deluxe Bunldmg, Sector 17,
Chandigarh

...RESPONDENTS ,

Present: Sh. Barjesh Mittal, counsel for the applicant.

Sh. Rakesh Verma, counsel for Respondents No.1 and 2.
Sh. Arvind Moudgil, counsel for Respondents No.3 and 4.
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O RD ER (Oral)

HON'BLE MR. SANJEEV KAUSHIK, MEMBER (J):-

Since facts and relief claimed in these OAs are similar, with

the consent of partieé these are being disposed of through this common

order. For facilitation, relief clause is taken from 0O.No.060/00535/2014

which reads as under:

“8(ii) That the respondents may be directed to consider the
applicant No.1, widow of deceased late Sh. Balwinder Singh,
work charge Beldar, for allowing grant of family pensug,n/’énd
other retiral benefits by treated him as deemed regulaglzed .as
permissible under the rules in view and in terms of Judg{ment
dated 3.4.2014 (Annexure A-1) passed by the Hon’ble
Supreme court, in terms of judgment passed by this Tr%
in Babli Devi's case (Annexure A-2), Urmil Kanta’'s

“——(Annexure—A—ét)*and bothjudgments—uphe’rd—by—Hon’ble—ngh

2.

direct the respondents to grant family pension/retiral benefits
w.e.f. 01.3.2007 with all other consequential benefits in terms
of arrears of family pension and retiral etc. vic. Ex gratia,
DCRG, Leave Encashment, GIS etc. with interest @ 18% per
annum.

(iii) That respondents be directed to consider case of applicant
No.2 for grant of appointment on compassionate grounds as

per directions already passed by DB of this Tribunal in Babli

Devi's case (A-2) as well as in Urmil Kanta’s case (A-4)

against any available vacancy under 5% quota meant for the
purpose, by sending his case to the common committee for

consideration and thereby pass a reasoned and speaking order
duly communicated to him. This prayer has also been made
by applicant No.2 in terms of judgment A-2 and A-4 upheld
vide A-3 and A-5 by Hon’ble High Court/Supreme Court.”

Sh. Barjesh Mittal, appearing on behalf of the applicants

submitted that deépite orders passed by this Court in Smt. Babli Devi and

——Court-(Annexure-A=3-and-A=5)"as-well-asjudgment-A=t2=and—— ——te
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Anr. Vs. U.T. Chandigarh and Anr. which ‘has further been affirmed by th’é
Hon’ble High Court of Punjab and Haryana, Chandigarh, the respondents
have not considered the case of the applicants. Therefore, he made a
~prayer that the respondents may be directed to consider and decide claim

- of tne applicants in the light of order passed by this Court. He also
shomitted that the ratio of judgment laid down in the case of U.T
"“Chandi.garh and Anr. Vs. Sampat and Others in Civil Appeal No.6779 of
~ 2009 decided by the Hon’ble Supreme Court on 3.4.2014 rnay also be

/ﬁgonsrdered while deC|d|ng claim of the applicants.
o]

w0y |m||ar matter in O.A. No.060/00219/2014 (Maya & Anr. Vs. U.0.L), the

N
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5122, 2 --:«,\g Learned counsel for the respondents stated that in a

~————respondents have themselves passed order granting them some benefit — ———

| " and that OA has been disposed of by order of even date direéting the
respondents therem to. consnder release of further benefits in terms of the
‘dnrectlons of thlS Court in Order dated 13.08.2013 in OA No 793/PB/2012'
titled “Babh Devi & Anr \/s UOI & Ors ”. He stated that the clalm of the
applicants will also be considered in the light of judgments cited abovg—:y
and if the claim of the applicants is found to be covered by the ‘ratio“

passed by this 'Court,'they will also be granted the relevant benefits.

4. - Considering ad idem between the parties, the respondents

are granted three months’ time to consider and decide Vclaimv of the




N applicants in the light of judgménts cited by learned coUnseI for the

applicants. No costs.

(UDAYKUMAR VARMA) | (SANJEEV KAUSHIK)
MEMBER (A) | ~ MEMBER (3)

Place: Chandigarh.
Dated: 06.12.2014.
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